115 Written Answers
Expansion Plans of Foreign Banks

1415. DR. NAUNIHAL SINGH: Wil
the Mmlstcr of FINANCE be pleased to
state !

£8) what are the details of foreign Banks
in India which have approached Govern-
ment for approval of their expansion plans ;

®) whether Government have decided to
reject such plans ; if so, the reasons thereof ;

{¢) whether there i3 a demand in the
couatry to close the foreign banks comp-
letely ; if so, the réasons therefor; and

(d) whether Government are considering
a proposdl/proposals to encourage prwatr:
banks in the country; if so the details
thel’euf?

THE MINISTER OF STATE IN THE
MINISTRY’OF FINANCE AND MINIS-
TER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR
ABRAR  AHMED): (a) According to
Reserve Bank of India (RBI) the following
forelgn banks havé approached them for
oppening  nddifional branches in the
cousitry —

- Hongkong Bénk

Bank of America

Credit Lyonnaise

Bliitiqlh Bank of Middle East

. Banqua Nationale .De Paris
Abu Dhabi Commercial Bank Ltd.
ANZ Grindlays Bank
ABN Amro Bank
Standard Chartered Bank
Citibank

- Amgrican Express Bank
. Deutsche Bank

. Bark of Nova Scotia
.gSu:;i,_:Ie Generale

Bank : of . Bahrain and
B.5.C.

OtRan Internatmrnai Bank
‘Masherq Bank PSC

18. Barclays Bank
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{RAJYA SABHA|

to Qedtions 1i¢

()’ No, Sir. The appliostiony of - fortign
banks Mre it various steges Of Proccshing
by RBL In certwin. oases licsne¢s have been
issoad whike in sopie othef cabes ‘in prieef-
ple' approvals have becn' given. The rest:
are .under Prooess, : -

(c) RBI have not received apy such
demﬂnd

s

(3 The Commbttee on Finam:h!l s:mem
had stated mter-alia that there should be
no bar to the setting up of new privaté
tector banks provided they conform to the
start up capital amd other requirements 24
may be prascribed by RBI. The recommen-
dation of the Committee ks been considered
by RBI &nd detailed guidelinés have ‘been
issued by thes in this mgard in Jmuary,
1993.

Foreign Companies Operating in India

1416, SHRI S. MADHAVAN : Will the
Minister of FINANCE be p}lqﬁsul 10 gfate;

() how mady foreign tompanies are
Upel‘dtlng in the country as on 30th Sep-
tember, 1993 and what is th:u ‘ tota]
investment ; ' ‘

(b) the details of credit facillties granted
to these foreign companies by the banks
and other financial institutions; and

(c) what are the .axport earnings through
these foreign companies ?

THE MINISTER OF STATE IN THE
MINISTRY. OF . FINANQE AND, MINIS-
TER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR.
ABRAR AHM D).: (a) The numper | pf
FERA Cﬁnipaﬂlt‘,s as on 30th Jum:, 19 1
was 103. Consequent upon the’ amendment
of FERA, the distinction between a FERA
Company atid “2n° IThdian’ Cbmparly stands
difuted, Henes' details of FERA" Cnmpaqi:s
are no loager avaftable “#¥ 4 spesial cate.-
gory in the pdst mseralfsatlbﬂ peﬂnd

(b) All Companies irrespective of owner-
ship -ato mbjeced: tosthe: sants credie: regithe
and_ rcmhtm ’ni thg m m u
Indm e . . o ?



